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retired employees has not kept pace with the rising inflation and has created huge
disparity between the pensions drawn by the former employees of the same rank. The
retired bankers, who are approximately 6 lakhs, are left with no option other than to
approach the Finance Ministry to employees of the same rank. The retired bankers, who
are approximately 6 lakhs, are left with no option other than to approach the Finance
Ministry to change the system of pensions in the banking sector which is both
discriminatory and disrespectful.

With these facts, | request the Government to instruct all the banks to:

1. register the Pension Fund under Indian Trusts Act, thereby giving it alevel of
protection; (2) recognize the majority retired employees associations as negotiating
agents; (3) to appoint retired employees elected from the registered associations as
their representatives on the "Pension Fund Trust Boards' duly constituted under the
law; and (4) take any other such steps which could bring parity to the pensions
withdrawn by ex- bankers of the same level.

Demand to enhance posts of judgesto address huge
pendency of court cases
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Demand to address the issue of non-payment of wagesunder MGNREGA
to" Gram Rozgar Sevaks' in Uttar Pradesh
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MESSAGE FROM LOK SABHA

The Constitution (Schedule Tribes) Order
(Amendment) Bill, 2020

SECRETARY-GENERAL: Sir, | have to report to the House the following message
received from the Lok Sabha, signed by the Secretary-General of the Lok Sabha—

"I am directed to inform you that the Constitution (Scheduled Tribes) Order
(Amendment) Bill, 2019 which was passed by Rajya Sabha at its sitting held on
the 12th December, 2019, has been passed by Lok Sabha at its sitting held on the
11th February, 2020, with the following amendments:-



